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#ach of the following Qrders (Hindl and
Eoglish versions) of the Delimitation
Cominissien upder' sub-section (3) of
section 10 of the Delimitation Act,
1072:—

(1) Order No. 24 of the Delimita-
tion Commission in respect of
the State of Tripura, publish-
ed in Notification No, 5.0. 833
(E) in Gazette of Ilndia, dated
the 7th November, 1974,

(2) Order No, 26 of the. Delimita-~
tion Commission in respect of
the Btate of Meghalaya, pub-
lished m Notification No. 5.0.
634(E) m GQGazette or India
dated the Tth November, 1974,

€3) Order No 26 of the Delimita-
tion Commission in respect of
the State of Assam published
in Notification No. 5.0, 633(E)
m Gazette of India dated the
7th November, .974.
|Placed in Library. See No.
LT-8630]

SHRI NOORUL HUDA (Cachar):
I would like to draw the attention of
Government and yourself also to part
(3) of item 2, Order No. 26 in res-
pect of the State of Assam. This 1s
purported to have been published on
7 November, 1974. Today is the 3ra
December. I understand the last day
for filng objections to the proposals
of the Delimitation Commission has
been fixed on 7 December, 1874 1
thad gone to the Election Commussion
and other places and have not been
able till 30 November to procure a
«<opy of these proposals, I had been
to my home district, Silchar, Cachar
district in Assam. There also I found
that upto 26 November, these noti-
fications and also the proposals had
not been received in the election
office of that district. The officer
there was not in the know of things.
He had sent a special messengar to

procure a vopy from Gauhati Assam.

So it appears to me that Govern-
ment js dilly-dallying on this, because
only four days are left for filing ob-
pections. Hence I would suggest to
the Law Minister and others in Gov-
ernment that the last date for fillng
Objections to the proposals should be
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Fropesals, 'rhcmmh mvolve
major changes in the constituencies of
Assam including my own, Siichar
Cachar district, That iy why I would
humbly request Government through
you to extend the last date for Hling
objectiong to the proposals.

STATEMENT re, DEMAND No. 83 RELATING
TO THE DEP‘.I.':', or nsmm.tnmn

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): I beg to lay on the Table
a statement (Hindi and English ver-
sions) in regard to Demand No, 83
relating to the Department of Re-
habilitation, included in the Supple-
mentary Demands for Grants in res-
pect of the Budget (General), tor
1974-75, presented to Lok Sabha ©n
the 18th November, 1874. [Placed in
Library. See No. LT-8631 ,“74],

MR. DEPUTY-SPEAKER: Shr
Samar Guha 1s not there.

1436 hrs
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED COLLAPSE OF THE HANGING
ROPE BRIDCE OVER THE MAHAKALY RIVER

sitwwer fesite omt ( QYsr )
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI BIPINPAL DAS)r Followmng
the publication of reports which ap-
peared in the press on the 27th Nov-
ember 1874, to the effect that a sus-
pension bridge over the Mal.akali
River at JAULJIBI on the Indo-
Nepalese border had céllapsed on the
17th November and that 140 persons
were feared killed, my colleague the
Minister for Shipping and Transport,
made a statement in the Rajya Sabha
on the 28th November to the effect
that full facts regarding this accident
were being collected from the U.P.
Government, Our Embassy in
Kathmandu was ulso in touch with
the Nepalese authorities.

I am happy to be able to inform
the House that both the U.P, Govern-
ment and the Government of Nepal
have now confirmed that the earlier
press reports were exaggeraied The
Government of U.P. despatche.. the
Commissioner, Kumaon, to tho site ot
the accident. After his visit he has
reported that there was no decath on
our side,

The Government of Nepal have in-
formed our Embassy in Kathmandu
on the 2nd December that they have
also received detailed reports of this
accident. According to these reports
ane Nepali woman was killed in the
accident and two Nepalese children
are reported mussing. There were no
other casualties on cither side apart
from 8 Indians who received minor
injuries and wcre given prompt first
aid.

MR. DEPUTY-SPEAKER: 1 notice
from the minister's statemenat that he
has made a reference to m certamn
statement made in the Rajya Sabha by
the other mimster. It is a well-
established rule of thig House that
unless the minister makes a statement
of definite policy in the othes House,
what happens in the other House is
never guoted here because that opens
the door of reference to the proceed-
jngs of The other House, which is un-
healthy,

"
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“No speech made in tha Council
shall be quoted in the House un-
less it is a definite statement of
policy by a Minister.”

I am only pointing out this that what
1 insist on members, T would insist on
the ministers too.

SHRI ATAL BIHARI VAIJPAYEE
(Gwalior): Instead of quoting, can
he give a gist?

=t Aaw femic i aqTems
¥z, g4l ARIRT T AV £27H "
faar &, 39 ¥ 39 @r¥ ¥ 3470 q¥wAr
af vy, foadr fr oy Y 7 Ao
@t a| ¢ fF % gFeat ¥ a1+ sTmEr
TRIT ®Y F17 441975, Aa1 fF A A
femar qr, A A w8 AMYEMA
WA W A AAAGT 0

AU g @34 A g T & &
ag ATHAT 17 ATFGT FT JAT S A17 A
F1 gAaT (rArdie, faatzme 7 (43w
qITAT ®1 18 ATTAT, FY A 70 AT
27 FATIT T LA TH T 7737 74T K
nx qma fasr mar e owmoATA ¥
FF 77 wifgs Ry aar —mIndr 7
WY F® wear ¥, A IN L HAR 17 TE
g1 g--l7 arerT 1 Aa gEAr
qrg 74 gF & AT weAy ¥ gArdy
v Ag@ae AT @i & F
qaY AERA FT AT gF A7 [gEmEr
wrgaT g fF araag 5w A & (n garr
qETT, M ET I & TG4 964 gH AT
&rr, Aqre ¥ A aga wvs famar &
graed TAAT 9IRS &, WX FR ER
§ fw gard@t o1 Aqrer ®7 faerr wTE
&Y, &8 =| ¥ LR ady fem 91 qwar
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SHRI BIPINPAL DAS: Sir, the
place where the accident took place
was quite far away from the capital
of Nepal. It was also far away from
the capital of UP. The time taken by
the Nepal Government to furaish in-
formation to our Embassy was al-
most the same as the time taken by
our own people to furnish infor-
mation to our authvrities, because it
is a way-side place, far away from the
capital. Naturally, it took some time.
Therefore, I do not think any criti-
cism should be made on this account
of the Nepal Government's response
to our enquiry.

The second point asked by Shri
Sharma 1s that we have a big Embassy
in Kathmandu, that they are careless
or indifferent and not very active. It
is not true. Ag 1 said, the incident
took place in a far away place, Cer-
tainly, our Embassy people took time
to get information, They took the
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help of the Nepalese Covernment who
ultimately gave the information,

Thirdly, he asked the question whe-
ther we should draw the attention of
the Nepal Government to the fact that
such bridges should be kept in order.
Certainly, we have drawn the atten-
tion of the Nepal Government to that.

MR. DEPUTY-SPEAKER: How long
does it take to travel from Kathmandu
to this place?

SHRI BIPINPAL DAS: I cannot tell
you exactly. But it is qute far away.

SHRI SURENDRA MOHANTY
(Xendrapara): Mr. Deputy-Speaker,
Sir. mere tragic than the collapse of
the Mahakalj bridge is the very casual
and the insensible manner in which
the Government has been tackling
this particular matter since 28th Nov-
ember last, In the Rajya Sabha....

MR, DEPUTY-SPEAKER: Please
don't refer to the Rajya Sabha.

SHRI SURENDRA MOHANTY: I
am referring to the extent to which
the Rajya Sabha hat been referred.

MR. DEPUTY-SPEAKER: Two
wrongs cannot make one right J§
have already said thet it is wafortun-
ate that a refarence has been made
to the Rajya Sabha proceedings here.
Please don’t do that.

SHRI SURENDRA MOHANTY: In
the other place, it hag been handled
by the Mmister of Shipping and

MR. DEPUTY-SPEAKER: Again,
you are referring to the proceedings
there. It iz npt desirable, 'Please
don't do that. I am concerned with
thig House, I am not concerned with
what the Bajya Sabha does.

SHRI SUBENDRA MOHANTY: Sir,
1 rize on a point of order.

Hﬂo Wew :w e

MR, DEPUTY-SPEAKER: 1 rule
out that point of order because &
point of order on what happens i the
Rajya Sabha cannot be raised in this
House, I do not admit that. The
Rajya Sabha can do whatever it likes.
We can do whatever we like

SHRI SURENDRA MOHANTY:
Then, the Mimster’s statement must

be expunged,

MR. DEPUTY-SPEAKER: 1 have
already said that it 1s unfortunate.

SHR] SURENDRA MOHANTY: It
must be expunged,

MR DEPUTY-SPEAKER; There is
no need to expunge it.

SHEI S. M. BANERJEE (Kanpur):
It should not go to the press,

MR. DEPUTY-SPEAKER: The rules
of expunction are different. This has
gone on record, There js nothing un-
parhamentary. But I have already
said that it 1s unfortunate. No fur~
ther reference should be made to it.

SHRI DINEN BHATTACHARYYA:
(Serampore): That is the decorum.

MR, DEPUTY-SPEAKER: That is
the rule.

SHRI SURENDRA MOHANTY: Al-
ready, it has been claimed by a res-
ponsible spokesmsn of the Govern-
ment that the bridge did not fall on
any national highway gystem of the
country. Therefore, the obvious in-
ference is that it was on the border
roads system, I the first place, I
would like to knmow wherefrom the
External Affairs Ministry pops in how
the border roads system ralatez to the
External Affairs Ministry and what
locg standi the Deputy Minister in
the Ministry of Extermel Affairs hes



statement, you will find that the
bridge collapsed under the impact of
11 persons among whom there were
2 children—ong woman, twp children
and 8 other persons have sustained
minor injuries, according to the
staternent. If you add up, you will
find that 11 persons were on the bri-
dge at the time the collapse oeourred.
I would like the hon. Minister and
the House to consider whether the
bridge could collapse under the im-
pact of only 11 persons out of whom
two are children. Therefore, the ori-
ginal figure which had been publsh-
ed by the Nepalese press, which had
glso been published in the Indian
press, that more than 140 lives had
been lost is a figure which cannot be
white-washed away.

The Government, at another place,
earlier, had taken the plea that main-
tenance of the bridge was the res-
ponsibility of the Nepalese Govern-
ment, with the obvious inginuation
that, due to lack of proper main-
tenance, the bridge had collapsed in
which the Government of India had
nothing to do. To counteract that
insinuation, the statement of the hen.
Minister says:

“The Goveroment of UP. des-
patched the Commissioner, Ku-
maan, to the site of the accident.
After his visit, he has reported that
there was no death on our side.”

Obviously, the bridge had collaps-
d in the middje. In that event, how
could death take place on this side
or on that side—on the Indian side
or on the Nepalese side? Whichever
side the hridge collapsed, the deaths
would have occizred on the bridge.
what sort of answer is the
hon, Minister giving to the House?

?
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the Nepalese sgide? Or, was it the
overall responsibility devolving on a
particular Government to maintain
this bridge?

My next question is in which year
the bridge was constructed and who
was the contractor, whether the
foundation had been laid according to
approved specifications and the bri-
dge had been construeted according
to the approved design and whether
the Government of India had ensured
that the bridge had been constructed
on this strategic road sccording to
the specifications. Will the Govern-
ment order an inquiry into it? Of
course, it is like asking a dumb wall
because the subject of border roads
does not come under the Ministry of
External Affairs In the fitness of
things, the Defence Minister should
have answered this call-attention
notice. I do not know why the De-
fence Minister has played truant and
the Deputy Minister of External Af-
fairs has been placed here as a stape-
goat as much ss Mr. Tulmohan Ram
is placed as a scapegoat before the
House in the import Yicence scandal,

Finally, I would like to know whe-
ther the Government had collected
detailed descriptions of the persons
who lost their lives amd whether
compensation has besn paid to the
families of those who lost their lives
in this unfortunate accident.

SHRI BIPINFAL DAS: The first
point I would like to make clear is
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The Border Roads Organization does
not come into the picture, This bri-
dge does not fall on any national
highway. So, they do mnot come in
the picture. It is a small bridge con-
structed by the Darchula District
Panchayat of Nepal. Naturally,
therefore, the maimntenance of this
bridge was their responsibility.

The hon. Member calculated and
said that 11 persons died in the acci-
dent. But I have given the actual
picture. The bridge is over the river
Mphakali which is the border for
both sides and naturally, half of the
bridge is their responsibility and this
side is ours. The rope this side be-
came loose. It was a suspension bri-
dge hanging over the river. When
the bridge on our side started sink-
ing down, the large number of people
who were on the bridge jumped to
the other side and as a result, ome
woman died as per the report from
Nepal Government, and two children
were missing. There were some who
recelved minor injuries and eight
persons who fell this side were given
first aid. The figures I have given,
of course, do not account for the total
number of people who might have
been on the bridge at that time. But
the press reports that appeared ear-
1 according to the information at
our disposal and which we have re-
ceived from the Commissioner of the
Kumaon Division of UP and also from
our Embassy in Nepal, were not
correct.

As T said, the maintenanceé of the
bridge is supposed to be the respon-

HWMROP!MC(CA)
f-ﬂ;ﬂhydtheﬂnpﬁ-o because
‘was tonstructed by the Darchula Dis-
trict Panchayat. He has asked
what was the
maintenance of the Bridge, There is
no agreement between India and
Nepal go far as the maintenance of
the bridge is concerned. It is a bridge
constructed by them and maintained
by them,

Then the hon. Member asked what
is the approved sanction and what is
the approved specification. This
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not take the responsibility for the
construction of the bridge.

The last question is about the de-
tailed investigation. The Govern-
ment of UP has asked for a thorough
inquiry to be made into this incident
and when the results of the inquiry
come, we will know. The road con-
necting this bridge is not the central
responsibility. It is the responsibi-
Lty of the UP Government. There-
fore, the UP Government has taken
upon itself the task of investigating
into the accident.

Regarding the compensation, since
nobody has died on our side, no ques-
tion of compensation arises.

MR. DEPUTY-SPEAKER: Since
this bridge is within the Nepalese
territory, how can the UP Govern-
ment conduct the inguiry?

SHRI BIPINPAL DAS: Since the
bridge is over the river Mahakali
which divides India and Nepal, half
the bridge is on our side and half
the bridge is on the other gide. Since
it became loose on our side and the
bridge started sinking on our side,
therefore, some amount of investiga-
tion is still necessary. Therefore, the
UP Government has asked for an in-
vestigation.

MR, DEPUTY-SPEAKER: There
is a lot of confusion. Some members
have sent motice to the External Af-
fairs Ministry. Some have sent to
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the Irrigation and Agriculture Min-
igtry. Some have sent notice to the
Works and Housing Ministry and
some have sent to the Transport and
Shipping Ministry. I myself am con-
fused. It seems that part of a bridge
is in our territory. He has also said
that the ©bridge is constructed by
Nepal and Nepal is responsible for
it, go on and so forth. I do not know
bhow the UP Government can inquire
into the maintenance of the bridge
and the specifications of the bridge
and all that...

SHRI BIPINFPAL DAS: 1 did not
mean that. I meant about the irci-
dent.

MR. DEPUTY-SPEAKER: We are
concerned only about the 8 persons
who were injured on our side. I do
not know, There is confusion.

SHRI P. M. MEHTA (Bhavnagar):
Thank God that the news were found
exaggerated and there is no casualty
on our side but there are some casula-
ties on the side of Nepal...

MR, DEPUTY-SPEAKER: Why
thank for that? We should sympa-
thise with our friends in Nepal

15.00 hrs.

SHRI P. M. MEHTA: Yes, we ex-
tend our sympathies to our friends in
Nepal, I would ask, when the direct
message was received by Ministry of
External Affairs for the Government
of UP, when they received infor-
mation from Government of Nepal,
and why on receipt of information
the External Affairs Minister has not
come forward with a statement. Does
he take this so lightly that it was not
worth informing the House? The
report says:

‘It is reported that there was
heavy traffic on the bridge on that
-day because of the traditional joula
jeevi fair held after Diwali in
Darchula district of the Nepalese
"kingdom which is attended by peo-
ple on both sides of the border. It

AGRAHATANA 18,

maintained properly to
they have to be replaced or repaired
and is there no such inspection on
the side of the Indian territory? Is
it a fact that this bridge is a new type
of bridge, constructed very quickly
and not properly supervised also, no
attention being paid by the Govern-
ment of India and so this accident took
place? Is it correct or not, I want to
know. These are my questions,

SHRI BIPINPAL DAS: There is
po question of any statement being
issued by the Minister of External
Affairs,. We got the information from
our Embassy only yesterday.

SHRI P. M. MEHTA: When rail-
way accident takes place the Minis-
ter for Railways comes and informs
the House. That is the convention
which we are observing. How can he
say like that,—there is no question of
statement?

SHRI BIPINPAL DAS: We were
waiting for information from Luck-
now and Kathmandu We got the
information from Kathmandu only
wvesterday and we are making this
statement today, Here the guestion
is one of rope becoming loose and
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such actident k place. Had
there be¥n no loose rope on our Eide
this accident would not have taken

place,

It is quite true there is no arrange-
ment for control of traffic over the
bridge. Bo far as the responsibility Is
conoerned, this bridge was constructed
by the Nepal authorities and they have
maintained it and there was no ques-
tion of our taking over the responsi-
bility of maintaining this bridge.

WMo welmreaw ahiw (FRE):
Qe IR, TE WA Y g WA
EaRee ¥ Wy Y Farw ¥ mrEe
Y a ALK | G qARAT &
FTTO EH o7 OO qT AT qreq AT
w1fgd 9t ag wE Trw FoEr | F&T
wuTaT-AT # wwTiow ger @ g 28
waryT & wramr Afgmzr | frewr @

“U.P. probe into bridge collapse.”
# STAAT ATEAT § 15w AT ¥ frw wfy-
it Y faqwa faar may & ot ==
Y foivd are & are wrdy & fe wdY ?
wrqA Fata fe daw oF gfasrd 7%
q g7 & WX 9 A wEEr oW Wy
faligor fear foag & ST 9T W A
awren fear | % svar Tvgan § f e
fqre ¥ W gwrQ gETaTR ¥ At A
wré wfger(t 96 €™ 9T 74T 91 TET
ggwenr ut § 7 T afe wfY war
&Y 95 X wud wetey a1 fadgn =) frar
t

ATSFC-au| # g W frwer § fe
g8 ®T Wi gT @ FAw 150
srfwerdt &Y oY X 9% g a3 i e
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g vdber wft qr fr gardy v ¥
&2 gu wferrd o SWi1 ®7 ox gg
g% 9T ok & Qe !

o gut & qeare & firs o7 fis vre-
o1 o< el S Y AWt & Ay Wy
wd §, W gw wgE SeTeive #®
I FE ¥ G4y 7 %G 7 I
T baw Aare oX € 9T & ?
wa T g5 =8 @ war feswr zATdr
# & qaar §, W gWI wve &
fome & wow €@ & s Y T
gienr g8 1 werard ¥ 142 oM
F ava wY qra 7T € 2, = f5 oo
¥ waF IFew § A ow wiva A}
I & aGT A AT T )
at & st wgar g fis o safer oY
9% 97 § W7 Ag §9 F 59 7T gAOAR
9% 93 § faww nd ? wifec gy fegfa
" ? YR IE ¥ W ¥
T AYEFT FUWIEA AT T@ A 7Y
|33 afw wiasr # Gt gHenTA T EH D
HTET ¥ Jo fro FTAI &Y §1q FqX
ATt § 3% #1 e &7 aw W S
YT W7 IE ®T WY FIW K AH 9T
@i ?

SHRI BIPINPAL DAS: Sir, I

must make it clear that I am not
holding Nepal Government respon-
sible for the accident. Accident is
afterall an accident. What I spid
was the Nepal Government was res-
ponsible for the maintenance of the
bridge because it is they who have
constructed the bridge. I cannot hold
either the Nepal Goverament or our
Government responsible for the scci-
dent, There is no question of hold-
ing any Government responsible for
the accidens.
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far as oub goes only one
woman Nag dipd, two childten are
missing and efght persons were -
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SHRI BIPINPAL DAS: I do not
know whether the hon. Member has

seen any suspension bridge. If he
had seen, perhaps, he would not have
asked this quesion, Now he has ask-
ed one question. That is about the
augmenting of the capacity of the
bridge. Since the accident took
place, we had been in touch wnth
the Nepal Government to see that the
capacity of the bridge 1s strengthened.

ot weewm wge (i) &
ot T ¥ Wy wgA § R ow)
2 Tt F Ao ¥ qgh qren st
T AN O & TR A SH ¥ @
Ty gfgam @ 7 et ag e
TR TH ot 9T AN gU AE W W AW
FoRa gk Wt 7w ag Wt gar sweET
war fn v5 qéeat & €S et fadeit
a1 BT aeEt AT A g Ay & W@
fo ww ¥ fefewa & wo &7 &§ &<
T IR AT & i oS wvaee
21

w3 when ara & gg SrwaT ST
g & gweemrew wreehay ot fafir
wifs & R ¥ wew R Wy sqweqT
wrg ?

SHR; BIPINPAL DAS: About

muinteniance of the bridge or bridges
of this type, I have already explhin-

relations betwems India and Napal
Qux relations with them are fairly
good. our relation with
Nepal has nothing fo do with this_

accident.

1512 hrs,

STATEMENT RE: ONGC's OFF-
SHORE DRILLING PLATFORM,
SAGAR SAMRAT

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K D.
MALAVIYA): Mr. Deputy-Speaker,
Sir, I vimted the Sagar Samrat on
the 27th of November, 1974, and I
consuder 1t my duty to report to Par-
lament the good work that is being
done in the Bombay High of shore
operations.

As the Hon'ble Members are aware,
the first well drilled by Bagar Sam-
rat in February this year in the
Bombay High structure, led to a
discovery of o1l which was described
es “significant” at that time The
second well was spudded on T7th
October and drilled to the main hori-
zon. The preliminary tests confirmed
the results obtained from the first
well. The conventional production
test was carried out from the 18th to
the 23rd of November and it showed
a good flow of oil Oil has been
found in the limestone layers of the
Bombay High Structure. It is a new
feature of oil exploration 1n India
that oil has been found for the first
time in limestone. We have so far
got oil in India in sand stone layers
only 1n the onshore areas The hme-
stone pay zones have been prohfic
producers of oil in the Middle East.
It was therefore decided to carry out
an acidization test since acidization
is one of the established techmques
for well-gtimulation in limestone re-
servoirs. The acidization tests weere
commenced on 25th November and
were continued till the 30th The
tests confirmed the earlier hypothesis
that acidization would substantially



